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]DETAILED PUBLIC STATEMENT IN TERMS OF REGULATION 4 READ WITH REGULATIONS 13 (4), 14 (3) AND 15 (2) OF SECURITIES AND EXCHANGE BOARD OF INDIA
(SUBSTANTIAL ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011 AS AMENDED, FOR THE ATTENTION OF THE PUBLIC SHAREHOLDERS OF

CANOF'(

CIN: L65910AS51981PLC017921)

Y FINANCE LIMITED

Regd Office: M/s Prezens, Maniram Dewan Road, Bamunimaidan, Opp. Anuradha Cinema, Kamrup, Guwahati, Assam-781 021, India
Tel No.: +91 98673 09169; E-Mail ID: info @ canopyfinance.org; Website: www.canopyfinance.org
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of India {Summlal Acquisition of Shares and Takeowers)
thereto [

oras H“F‘ C 37), Mr, Sabyasachi Rath (“PAC 4"), Mr., Souvik ﬂaE\Eulﬂu {“PAC 5"), Mrs.

Mrs. Shrishti Sharma) (" PAC 6") and Ms. Mrinalini Sahai ("PAC T")
1o as "PACS")

{Fgﬂgmmr“a. far and on bahalt of the Acquirer and the PACS, in Dnm{lqlianua with

Open Offer for acquisition of 51,45,600 Equity Shares of 310 each representing 55.37% of the Eqmﬁﬁm Capital/

Elt:aplml of the T I Company at a price of ¥11 (Rupeas Eleven only} per Equity Share from the Public
olders of Canopy Finance Limited [ CFL"/Target Company™) in terms of Securities and Exchange Board
) Ai:.ﬂﬂﬂﬂﬂ-l. 2011 and subsequent amendmenis

‘SEBI (SAST) Regulations, 2011"/"Regulations'] by Abhidev Consultancy Services Private Limited
Ventures Private Limited (“PAC 17), Mr. Amitabh Chaturvedi (“FAC 27}, Mr. Rajeev
righti Gautam (allas
A1 o PAC T hereinafter collectively referred

irer”), Singularity

Detailed Public Statement (“DPS") is baing Eswed by Mark Comporate Advisors Private Limited. the Manager o the Offer
lations 13(4). 14(3)and 15(2) of tha

ulations pursiant to the Public Announcement (“PA") made on March 17, 2021 Issued in 1erms of Regulation £ of the

Regulations and sent fo BSE Limited (“BSE™), The Cakutta Siock Exchange Limited, Hollkata (“CSE") and the Target Comparny
thecegh e-rrail an March 17, 2021 and subrmitted o Securities and Exchange Board of Inda (“SEBI") on March 18, 2021
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mrinalinsahal @ gmall.com, Sheis a BoA, from Liniversity of Mumbal, L L.B. fram Linhversity of Mumial, Her Permanent
Account Mumbsr (PAN]} undesr Indian Incoma Tax Act is GMOPS 3219 Q. She has approzimately five (5) years of legal
expedence in Fnancal Senices,

Shea is nod part of any group.

Ag on date, PAC 7 doas mal hold any Equity Share in the Target Compary,

PAC 7 iz currently working with Karey Capial Limited and is its Deputy Manager-Legal .

She has nof been prohibited by SEBI from dealing in sscurities, in terms of directions issued under section 11 B ofthe
SEBI Act or any atver regulations made under the SEBI Act,

The NetWorh of PAC 7 is ¥7 66,650 90 (Rupees Seven Lakhs Sy Six Thousand Six Hundred and Sixty six and Paise
Minety only) as on January 31, 2021 mmﬁﬁﬂmﬂﬂﬁhd&l&didarm 16, 2021 lssued by S R Gokhale, Propeelos
iMembership Mo O3E748), of 5 A Gokhale & Co, Charered Accountants (FRM: 1 having office at 505, Geld
crest Business Centre, L T Road, Borivill (W), Mumbai-200 092, Tel, Mo.: +91 20827 67905, E-Mail ID;
srgokhale 1238 gmail.com.

beirgg the Stock Exchange where the maxemum volume of trading in fre shares of the Target
Company are recorded during such period

&)

The price determined by the Valeer taking into account Valuation Pararmeters per Equity
Share including Book Yalue, Comparabla Trading Multiples and such ciher parameders as
arg cuslomary tor Vahustion of Equity Shares, since the Equity Shares are inlrequently raded

Other Financial Parameters as al: Seplember 30,

{Un-Audiled)

i1 Relum on Net Worth (%) 13867

ii]__gnnk Walue Per Sha.re“f] . 6.0

lii) Eamings Per Share [F}" E 0.

2.4
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PAC 1 is not par of amy growp.

The Authorized Share Capital of PAC 1is71,20000,000 [Rupees One Crore Twenty Lakbs only) consisting of 12,00,000
{ Twerhve Lakhs anly ) Ecuty Sharas of Face Value af 10 (Rupaas Tan only) each, The kesued, Subscribed and Paid-up
Equity Share Capatal ol the Acquirer is $1,13,25,000 [Aupees One Crong & Laking Twenty Five Thousand anly)
consisting of 11,32 500 (Elevwen Lakins Thiny Two Thousand Fve Hundred only) Equity Shares of Face Vakue of $10 each
{Rup=es Ten anby).

Asondate, PAC 1 does not hold any Equity Share in the Targe! Company.

Tha Company is a Registered Authosised Person of Pace Stock Broking Pt Lid. (SEEI Regisiration Mumbsr.
INZ0001E0E32) on BSE & NSE tor Cash and Equily Dervatives Segment, Prasently, ILis acting as Authorised Person
and holicks Investmients. it.also has three subsikanes namely Lty Fumsiure Private Limited, Singularity Fumibee
Bangalore Private Limited and Pamot Merchants Private Limited. Singularity Fumiture Private Limited and Sinoutanty
Furmature Bangalore Private Limited is engaged in the business of turnkey solutions for interior designing and Parrot
Merchanis Privabe Limited is holding Graup Invesiments.

249,

27, The names of the Prometar and Prameoter Group of PAC 1, along with thair Shareholding percentare is as undar:
Sr. No. Mama of the Person(s) Mo of Shares % 1o the Total Capital
Fromaies
1) Mr. Yash Kela 12300 B8.88%
2) Mrs. Suman Devi Kela 200 D0
TOTAL 11,32,500 100.00%
28

PAC 1 has ral been prohitited I:uf SEBHHrom dealing in securities, in terms of direclions isswed under section 11 B al
the SEBI Actor any other reguations made under the SEBI Act,

The Surmmary of Keyv Consolidated Financial indormation as atand forthe Financial Year ended March 31, 2020, March
31, 2018 and March 31, 2018 and Limited Heviewed Provisional Financials as at and for nine months pencd ended
Decambear 31, 2020, are as fallows:

(Amount in Lakhs, unfess othanwvise statad)
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. Mirs. Shinishti Gautam {afas Shnshi Sharma), Dio Shri Eanjzgaﬂajmr&ﬂ Sharma,
wadi,

Particulars Mine Months period ended FY FY FY
December 31, 2020 2019-20H0 2018-2019 2017-218

Todal Income (Inchedes Ciher Income) 125302 8,457 32 285330 12982
Profit{Loss) for the year'period {1852.41) (2 B65.44) (960,63 {243.57)
Eamings Per Share (Basic & Diluled) {60.051" (249.63) (960.63) {243.57)
Ml Warlh SE3ET 221613 [1,445.43) {475.54)
(Source, Audited Financials for the pedod ended January 31, 20271 and Provisional Financials for the perfod ended
Dacember 3, 2020,
~ Nt annualized,
4]  Information about Mr. Amitabh Chaturved| (“PAC 27)

Kr. Amiabh Chaturved, Sio Shril Jiendra Chaturved, aged about 53 yeans, is presently rsiding at FlatNo, 2904, Sumer

Trinity, Tower Mo. 28, Mew Prabhadevi Rosd, Mumbai-400 (25 Maharashira, India. Contact Moo +97 98211 41101,

E-Maul |0: amitabh.chaturyedi0s @ gmail.mm. Ha &5 a Charared Accountanl His Parmanent Account Nusnbes (FPAN)

wner Indkan income Tax Act s ACIPC 1880 L. He has approximately three (31 decades of expenence in Banking and

Financial Services,

He is not part of any growp,

Aaondate, PAC 2 does nat hidd any Equity Share in the Target Company,

PAC 2 s currently serving as Mon-Executive Director on the Board of Kany Capital Uimited, Karvy Financaal Services

Lanited and Karsy Invesior Services Limited.

He has not been prohibited by SEBI from dealing im securities, in terms of directions issued under section 11 B of the

SEBI Act or amy other regulations made under the SEBI Act

The Met Worth of PAC 2 727 76,081,520 [ Fupess Twenty Seven Crores Sevanty Six Lakie Eighty One Thousand Fhe

Hundred and Thirty only) as on January 31, 2021 as certified vide cenificate dated March 16, 2021 issued by Vasan B,

Agre, Propristor (Membership Mo, 043447 of M's Wasant Agre & Assocliates, Chadered Accountants (FRM; 1168453W)

hiening office at 10-11, Sagprasad CHEL, B Wing, Telly Gully Crosa Lane, Andhen (East), Mumbai-400 069, Tal. Mo.:

+81 22 3682 4480, E-Mail 1D: vagreca @ gmail.com.

Infermation about Mr. Rajeev Decras (“PAC 37)

Mr. Ra?'EEJ-'D'EI'EIIEE Sio Shi Anant Cowakar Deoras, about G2 wasrs, is presantly residing at B-120711 202, Hultomar

Sunmist, Salwadi, M. 5. Phadke Marg, Andherl (E), Mumdal-200 068, Maharashtra, India. Contact Ma,: <91 25701

QBETT. E-Mail ID: deosasr@ grail.comn. He is BE. (Mechanical) from University of Jabatour, CANB (Banking Exam).

His Permansnt Account Mumbser {PAMN) under Indian Income Tax Act is AEEPD 25908 M. He has approamately thirty

saven [37) vears of expariancea in Banking and Finandial Sandioes.

He is not part of any group,

Az on dake, PAC 3 dees not hold any Equity Share in the Targed Company.

PAC 3 is currendly working wilth Kansy Financial Services Limited and heading its Fisk Division

Ha has not been prohibdad by SEB from dealing in securities, inbarms of direclions issued undar secton 11 Boliha

SEBI Act or any other regulabons made under the SEBI Act

The Met Weeth of PAC 3 s 31020.87 Lakhs (Rupees Ten Crones Twenty Lakhs HﬁEnﬂﬁr Seven Thousand only) as on

Jamuany 31, 2021 as cerified vide certificate dated March 15, 2021 issued by 5 M Dessl, Parner (Membership Mo,
of Mis Diezsi Saksena & Associates. . Chartered Accourtants (FRM: 1 having office at 1% Floor, Laxmi

Buildmg, Sir P M Road, Fod, Mumbai-400 001, Maharashia, India. Tel. No.: +81 22 8626 1600, E-Mail 1D:

contact® dsaca.co.in

Infermation aboul Mr. Sabyasachi Rath ("PAC 47)

Mr. Sabyasachi Rath, Sio Sha Dilip Rath, aged aboul ﬂmar&.ﬁbfmmn%mmﬁng al Flah Mo 1 003, Tower 3, Raheja

Tipco Heights, Rani Sati Marg, Malad (East), Mumbai 087, Maharashira, India. Contact Mo.; +81 80040 33448,

E-Mail 1D sabyasachirath?38yahoo.coin. Ha is B.E. (Electrical) from Liniversity Coflege of Engineering. Burla,

Sambalpur, Drissa.ﬂiglﬂma in Busings:s Finance from The Instilube of Charlensd Financed Anahysts of India and Post

Graduale Diploma in Business Administration from ICFAI Bussness School. His Permanent Account Murber (FAN}

wnder Indian Income Tax Act is ADCPR 0428 E. He has approximately twenty fowr (24) vears of experience in Banking,

He is not part of any group.

Ag on date, PAC 4 doea not hold any Equiby Share in the Targed Company.

PAC 4 iz currently working with Kaney Financial Seraces Limited and is #s CED & Executive Danector.

He has nof been prohibited by SEBI from dealing im securities, interms of directions issued under secticn 11 B of the
SEBI Act or any other regulations made under the SEE| Act.

The Mat Waorth of PAC 4 is T287.11 Lakhs (Rupees Two Hundred and Minety Seven Lakhs and Eleven Thodsand anby)
as on January 31, 2021 as cedified vide certlicate daled March 12, 2021 issued by CA Amulya Bumar Pradhan,
Proprietor (Membership Mo, 224452) of M's Amutva & Assocates,, Charered Accountants (FAN: 329861 E) having
affice at Room MNo. 403, Janpath tower, Ashok Magar, Unit-2, Bhubaneswar-751 000, Orssa, India, Contact Mo.;
+81 DEG22 033, E-Mail 1D amubya.ca@ grail com.

Information about Mr. Souvik Dasgupta ("PAC 57)

Mr. Souvik Dasqupta, 5o Shi Ashoka Hanjan Dasgupla, aged about 45 years, is prasenthy residng at 1301, Zara, Mahas
Al Shakti, Chandivali Farm Rosd, Powad, Mumbal-200 072, Mabarashira, India, Gontact No.: +31 88790 30182,
E-Mad 1D souvik dasgupta & gzall.mm. He s an MBA (Execidive) from S P Jain School of Global Management, His
Pamanent Account Mumber (PAN) under Indian Income Tax Actis ARGPD 0575 M. He has approximately taenty three
years (23] of expenence in Financial Services.

He is not part of any groug.

Az on daka, PAC 5 does not hold ary Equity Shara in the Targef Company.

He has not been prohibied by SEB! from dealing in securities, in tarms of directions issued under saction 11 B of the
SEBI Act or amy other regulatons made undger the SEBI Aol

PAC 5 is currenlly working wilh Karvy Financial Services Limded and is its Chie! Business Oflicer.

Thee Ned Wioeth of PAC 5 is T72,08,132 (Hupess Seventy Two Lakhs Eight Thousand One Hundrad and Thiry Two only)
&s on January 31, 2021 as cerified vide certificate dated March 15, 2021 issued by Rajeev Kumar Sahal, (Membershp
Mo, 072713) having address as 218, Durga Plaza, 37, Dewas Road, Freegan), Ugain-456 010, Madhya Pradesh,
Tel. Moo +31 73896 74155, E-Mail 10: créyrajesveahal & gmal com.

Informaticn about Mrs. Shrishti Gautam [alias Mrs. Shrishil Sharma) ["PAC 6")

about 30 years, is presanthy
residing at 21/81, Yeshwant Nagar CHS, Near Teen Don on (W, bxai-400 104, Maharashira,
India, Contact Moo +91 96197 93566, E-Mail IDk: sshaishtitd @ yahoo.coin isa B. Tech, (Electronics) from Buleesh
Patel School of Technology Management & Enginesring and Post Graduate Dipioma in Management (Business
Crasign and Inncwvation) frorm L N Wesdinglar nstiute of et Dewve & Ressarch, Bangaluru, Kamataka.
Har Parmanent Account Nurmbar (PAN} unders Indian Incorma Tax Actis CTTPS 6273 D, She has approximatey fiva |5)
vears of experience in Fimandial Services.

She is not part of any group.

As on date, PAC 6 does not hold any Equity Share in the Target Company,

PAC & is currently working with Karey Financial Senvices Limited and is its Product Manager,

She has not been prohibited by SEB| from dealing In secunties, = ferms of deactions ssued under section 11 B of the
SEBI Act or any other regulations made under the SEE| Act.

The NetWorth of PAC Gis 72537 Lakhs (Rupees Twenty Fve Lakhs Thirty Seven Thousand cnly) s onJanuany 31, 2021
as cartified vide cedificate dated March 15, 2021 issuad by Sanjay B Sharma, Propristors (Mambearship Mo 042298)
Charered Accountants having allice al A-1071, Dwarka CHS, Building Mo, 7, Shashibd Magas, Rosd No, 1, Goregaon
(W, Mumbai-400 104, Tel, Mo +91 77408 871048, E-Mail 1D: shamasss @yahoo.co.in.

Information about Ms. Mrinalinl Sahai (“PAC 7)

Ms, Meinalini Sahal, Do Shin Abhay Sakai, aboud 30 wears, is presently resicing at B-205, Mayfalr Marvel, Madhor
Society Marg, O Chincholl Bunder Road, Malad (Wess), Mumbai- 200064, Contact Mo «91 98334 90645, E-Mall ID;

PAN : ) M Amitabh Cratunedi | PAC2') is the largest Sharehclder of Abhidey Consultancy Servicas Private Limited (Acquines

:’L IAH?MIHE;' P:'ﬂi' :ELEETAFGET e EANU L P anvd hawe control over the affairs of the Company. Further, PAC 2 to PAC 7 are warking in the same Group i.e. Kanvy an

DETTERON AR K1 AT I - : _ , e , PAC 1 s jointeo-investor with Acqulres,

1} Imm_dﬂm{t "'hh_'df“ Consultancy Services Private L:!nﬂted ("ACSPL"/"Acquirer”) 10y Meitherthe Acguirer and the PACS nnrm' of the entities with whom the Acquirer and the PACs are associated, arein

1.1.  The Acquirer is a Private Limited Company with Corporate Ideniication Numier (CIN' as 6T 150MH2007FTC1 72021, Securities refated business and registened with SEBI as a Market Intermadkarny, exoepl a5 disclosed under point no. 2.6
w-aslnmpﬂ{faéeﬂ o Jurnie ﬁhmmlm%ﬁnm S;:nrlms Pﬂv%'re Lirnited’ in thﬁ Stal:jtrr “l“ﬁﬁéff“' rn.ﬂulmt:-aj. above,
pursuant io the provisions of the Companies Act, 1856, Subsequently, the name was changed io ‘Abhidey Consultancy 11y - Based on the infermation available, the Acourer and the PACS are notin the list of ‘willul defaulters’ issued by any bank,
Senvicas Private Limied and a Fresh Lariicate of Incomaration was ssued by the Regstrar of Comparies, Maharastilra, financial institution, or consarium thereof in accordance with guidelines on wilful defaulters issued by RBI and as per
Mumbai on Jamuary 17, 2014, There has been no change in the name of the Company since then. Regulation 2(1) (ze) of Reguiations.

1.2, The Regsterad Office of the Acquirer is presently situsted at 11, Indu Chamber, 3496353, Samuel Street, MaspdBunder  12)  Based on the information availabie, the Acquirer and the PACS have not been declared as a fugitve economic offender
(W) Mumba-400 003, Maharashina, Inda and tha Confact Mumisss of the Acguiner is 871 22 2343 0172081 8702 TE566. urrder Seclion 12 of Fugiive Economic Offenders Act, 2015 (17 of 2018) as per Regulations 2 (1) (|a) of Feguations,

1.3, The Acquires ks not past of any group, B. Information about the Seller:

14, The Authorized Share Capital af the Acguirer is 125,00,000 {Rupes Twenty Five Lakhs only) consisting of 250000 1y Pyrsuant io the Share Purchase Agreement (“SPA”) enterad betwaen the Acquirer and the Seller on March 17, 2021,
{Twm Lah:hs Fifty '_I'hnus,ard l.'.t‘i:_.':l Equity Ehare_na of Face WVatus of 310 Rupees Ten onhy) EEl:h.Thels_ . Subscribad the Acquirer has agreed to acquire 17,341,495 Equity Shares of Face Value of #10 (Rupees Ten cnly) from the foliowing
and Paid-up Equity Share Capdal of the Acquirer i 724,468,000 (Rupees Twenly Four Lakhs Forty Six Thousand only) Shareholder of the Target Company (hereinafier referred as “Seller' 7" Selling Shareholder™):
conaisting of 2,44, 600 {Two Lakhs Fosty Four Thousand Sik Hundred onby} Equity Shares of Face Value of ¥10 each B m PR & Address Port of Detalin of Sharsss
{Rupeas Ten cnly). _ : : \ No. Promoter Voting Rights heid by the Seiling

15, Asondabe, the Acguiner does not hold any Eqml;.'tharE in the Targed Company, Furthar, the Acguirer bas andared ine Group Ehareholdars
& Share Purchase Agreement (“SPA") with the Promoten siFromoter Group of the Target Company and the Tangset (¥esiMio) Bre Tr m T ——
Company onMarch 17, 2021 1o acguire 17,371,485 Equity Shares representing 18.63% of Equity Share Capitaloting :

Capital of the Targe! Company, o af % 'ﬂll 8 vis I:n of % vis 8 vig

16. The Acoguireris in the business of providing Consultancy Services io Real Estate Companies and others, Shares l-:m: 5'1“ T‘ Shares wﬂ'ﬂ:"

1.7. Thenames of the PromoterPromoter Group and Person in Condrod of the Acquirer, along with thair Shareholding 1) §ag|.mn Mercantile Private Limited You 17 31 & B 6T, ] A
PAIDATIAGA 1% A= Linder: PAN AANCS 8341 O =k ' o

&r. Nama of the Person(s) Mo of Shares | % to the Total Capital Hegfsrerea Offee Addrass:

No, Oiffice Mo. 2, 2 Floor, Daulat Bhavan,

Promolers: 407, Katbadevi Road Mumba-400 002.

1) | Mr. Satyaprakash Pathak 5,000 2.04% Maharashtra, |ndéa.

2) | Mrs, Ranjana Satyaprakagh Pathak 5000 2.04% TOTAL 17,31,495 18.83% Mil ML.A.
Parson in Confro 2)  The above mentioned Equity Shares afelyinit_}in ihe Demat Accourd of the Selier, which will be transterred bo the Demat

)| Mr. Amitabh Chaheved] S 18600 RO TR Account of the Acquirer after the successiul completion of the Open Offer formalities.

Dithers: 31 The Seller has nat been profebded by SEBI from dealing In securties, inlems of directions [ssued under Section 118

TR Eal achi Feaih =000 T ofthe SEB Act, 1992, a5 amended or under any cther regulation made under the SEBI Act, 1992

- . C. Information about the Target C -G Fi Limited (hereinafter referred t “GFAL"M'T

2 | FI‘-E!JEE’E:’-'I - Peoras 5 0 Enmpanf‘l:ﬂ o & Targ ompany-Cancpy Finance Lim: (here r O as arget

3| Mr. Souvik Dasgupta _ S000 1.25% 1) The Target Company, bearing CIN LES910A51981PLCO1 7921 was incorporated on June 26, 1981 pursuant to the

4) | Mrs. Shrishti Gautam {atas Mrs, Shrishi Sharm) 2000 0.B2% provisions of the Companies Act, 1956 in the name of ‘Kanesk Udyog Vingog Limited” and a Cerilicate of Iwmﬁm
TOTAL 244,600 100.00%: was issued by Registrar of Companies, West Bengal, The Cormmencement of Business Cenificate was issued on July

18, The Acquirer has nat been prohiited by SEBI from dealing in securities, in terms of directions ssued under section 09, 1981 by Registrar of Companies, West Bengal. Subsequently, the name of the Target Comparny was changed to
Bl S Actoray o ko e uncar i SEBIACL N g 53 BT s e e oo Eotiee ke s e ot

1.8. The summary of Audited Key Financial Information as at and for the Financial Year ended March 31, 2020, March 31, : : ! .

2019 and March 31, 2018 and as at and for ten months period ended January 31, 2021, are as follows: Eﬂfﬁgﬂm%%ﬁﬁﬁﬂ&“&“fm i b e
(Amaunt i Lakhs, unigss otherwise stated) 2)  The Registered Office is curmrently situated a1 M's Prezens, Maniram Dewan Road, Bamunimaidan, Opo, Anuradha

Particulars Ten Months period ended FY FY FY Cinema, Kamrup, Guwahati, Assam-781 021, India. The Registerad Office was shifted o the curment address and a
January 31, 2021 2019-2020 | 20182019 | 2017-2018 Gertificate of Registration of Regional Director Order for Change of State was issued on May 05, 2017 by Registrar

Total Income (includes Cihes Incoma) 187 7653 01 14.06 of Companies, Shillong,

Profil'{Loss) far the vearipariod (88,80} BER (11.07) BT 3]  The Company |5 a Non-Banking Financial Company registered with Reserve Bank of Inda having Fegistration Number

Eamings Per Share (Basic & Dituled) 14256 2005 [EXER 704 B-08.00211 and camies the objective of lending money or financing Industrial Enferprises by way of making loans and

Nl wWarh A5 TR 1552 S mnﬁnl-elﬁ Eﬂmhngmmmrggp&ﬂﬁﬁ:]m%m;%?mm all the obgectives of a NBFC Comparny and i mainhy

. | ' 'EC““-FFB.I'IE | . ﬂ'ﬁﬁm | F@Iy.
(e Auelibe! Firsinclals Kt e iod s by 57, S0k dnd ST s espectve ancis: yesrg) 4)  The Authorized Share Capital of the Target Comgany i 715,00,00,000 (Rupees Filteen Grores only) consisting of
Mot arvuealzed, 1,60,00,000 (One Crore Fifty Lakhs only) Ecuity Shares of 210 each, The Pald-up Equity Share Capital of the Target

2}  Information aboul Singularity Ventures Private Limited (“SVPL"PAC 17) Company is ¥9,28, 30 000 {Rupees Nine Crores Twenty Nine Lakhs Thirty Thousand ondy) comprising of 92,093,000

21, PAC1 isa Private Limiled Company with Comporate loentification Number (1CIN' as UBT1 90MH2007PTC1 72483, was {Minaty Two Lakhs Ninety Three Thousand only) Equity Shares of 710 each fully paid up.
incorporated on July 18, 2007 as 'Satyavacha Financial Advisory Services Private Limited” in the State of Maharashira,  5)  The Target Company got Ested on The Calcutta Stock Exchange Limited, Kolkata (“CSE™) on February 26, 1897 and
pursuant io the provisions of the Companies Act, 1856. Subsaguently, the nama was changed o "Singularity Ventures on BSE Limited, Mumnbai {"BSE™) an Seplember 09, 2015,

Privata Limited” and a Fresh Cedilicatla of Incosporalion was issued by e EEIEF'SIrEI.F af Comparndias, Mumbai, on 8 The Equit mmﬂ[m'mrgm D::rﬂpan:.raraliﬂm on BSE LH'r'IilM,{"'BﬂE":I handng a scrip code as '539304' and The

22, The Registered Office of the PAC 1 is presently situaled al A-1404, 14" Floor, Naman Madown, Senapati Bapat Marg, as “Stock Etﬁangaﬁﬁ The Equity Shanes of the Tanget Company are freguenty traded on the BEE within the meaning
Mexi to Indiabullz Finance Centre, Elphinstone Road (West), Mumbai-d00 013 and the Contact Mumber is of explanation provided in Regulation 2(j) of the Regulations. Tha ISIN of the Target Company is INEDSSR01016.
+01 22 2422 448008182, 7} The Summary of Audited Key Financial Information as at and for the Financial Year ended March 31, 2020, March 31,

2013 and March 31, 201 8 and Lim@ed Peviewed Ur-audited Financials as al and 1o sk months peniod ended Seplemier
30, 2020°are as follows:

i Amaunt i Lakhs, unigss othanidse sfaled)

Particulars Slx Months period ended FY FY FY

- - 2020 | 20192020 | 20182019 | 2017.2018
Total Income (incledes Other Income) J5588 54380 22355 2mn
ProfitfLoss) for the yeariperiod B5.18 [306.27) {22.35) [8.23)
Eamings Per Shara (Basic & Diluted) (IR g 340 (024) (0. 10

Met Warih k] 5F75 BE4.01 20637

[ Source: Limited Rewvisw Repart and Audited Financials from the Annual Resports of the respective periodsisears)

A Mot anmuskized

8)  The Board of Direciors of the Tanget Company consists of k. Lakt Kumar Tapadia, Managing Direchor (DN (87117881),

FAr. Yarun Mewatia, Executive Director { DN 08071 747), Mrs. Manesha Agarsal, Mon-Executive Independent Dirsctor
(UM, 0815164, Ms, Khushboo Vasudey, Non-Execulive independent Director (DN 084715000), My, Vaibhay Ganesh
Txone, Non-Executive Independent Direcior [ DN 084808700 and My, Bipinchandra Shiviarayan Kabra, Non-Execuive
Additional independent Director { DR A28704.48)
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in view of the parameters congidensd and presented in the table above and in the opiron of the Acquirer, the PACS and
Manager to the Ofer, the Ofer Price of #11 {Rupees Eleven only) per Equity Share is Justified in terms of Regulation
8 {2y of the Regulatons,

There hawve been no corporate actions in the Tanget Company warranting adustment of relevant price parametens,

A5 ondate, there is ro revision in the Oer Price or Ofer Size. In case of any revision in the Offer Price or Offer Size,
e Acquiner and the PACE shall comphy with Regutation 18 of the Bequlations and sl the provsions of the Begulations
which are requined 1o be fulfiled for the: sakd revision in the Offer Price or Offer Size

i the Acquirer and the PACS acquires or agrees to acquine any Equity Shares ﬂr‘ufmlﬂ%Higll'ltSﬂlhE Targel Comgany
ding the offer penod, whether by subscrglion or purchase, al.a pace higher than w Orifer Price, the Offer Price shall
stand revised o the highest pace paid or payable far any such soguisition inlerms of Regulatan B(8) of Regulations,
Provided that no such acouisition shall be made after the third working day prior to the commencament of the fendering
perind and until the exping of the tendering penod. Further, in accordance with Regulations 18(4) and 18(5) of the
Requlations, in cass of an upwand revision o the Offer Price or to the Ofter Size, if any, on account of competing offers
or othensisa, the Acguirer and the PACs shall (i) make public announcement in the same newspapers in which this DPS
has besn pubkshed; and (i) simultaneously notity to SEBI, BSE, CSE and the Target Company at its Registerad Oifice.
Such revision wowhd b= done in comp@ance with other formalities prescribed under the Raguiations.

i the Acquirer and the PACS acquires Equity Shanss of the Target Company durnng the peniod of twenty-six wesks after
the tendering peniod at a price higher than the Offar Price, the Acquirer and the PACs shall pay the difierence between
e highest acquisition prics and the Offer Price, to all sharehoidens whoss shanes have been accapled in tha Cdfer within
sty dans fram b date of such acquisition. Howeves, no such difference shall be paed in the avent that such acquisition
is made undar another Open Ofar under Raguiations, or pursuant b SEBI (Dalisting of Equity Shares] Bagulations,
2002, ar open marked purchases made in the ardinany course on the Stock Exciange, not being negobiaied acpesition
of shares of the Target Comgany inany fom,

H theere & any revision in the offer price on account of fulure purchasesicompeding ofers, or any other ground it will be
chone only up o the period prior o three (3) working days before the date of commencement of thi Tendering Pencd and
wiould b nobfied (o the shareholdes,

FINANCIAL ARRANGEMEMNTS:

The total funds requirad 1o the mplamertation of the Ofer (assurming full accaptanca), .., lor acquisition upo
51,45,600 fully paid up Equity Shares of Face Value T10 each at a price of 711 (Aupees Eleven anty) per Equity Share
i% 75,668,071 600 (Aupeses Five Crores Sidy Six Lakie One Thousand Six Hundnad only} (“Maximm ideration™),

In accardancs with Bagulation 174 of Regulations, e Aoquirer and the PACS have opaned a Cash Escrow Acoound
urer the name and style of "ACSPL-OPEN OFFER-ESCROW ACCOUNT " ("Escrow Account”™) with HDFC Bank
Limited (“Escrow Banker™) beanng accoun] numbser STS000006832074 and deposited an amaount of 71,50,00,000
(Rupees One Crone Fifty Lakis onhy), Incash, beng around 26.50% of B Maximum Consideraion on Manch 20, 2021,
The Accpuirgr and the PACS have authonzed the Marager 1o the Ofler to operate and realize the value of the Esorow
Acocount in terms of the Regulations. The cash deposit in the Escrow Account has been confimed vide the Certificate
dated harch 22, 2021 isswed by the Escrow Banker,

Mr. Jatin D Jhaver (Mermbership Mo, 045072) of M5, J. D, Jhaveri & Assonates, Chartered Acoountants, (FRN:
118500 h affice atA-105, Silver Arch, Ceaser Rogd, Amboll, Opp. Fllmalaya Studio, Andher (W), Mumbal-
400058, Maharashtra, bnclia, Ted Mo.: +971 22 2670 (5095 wide perificate dabed March 17, 2021 has cerified that sufficient
resounces ane availabls with the Acquirer and the PACs for fulfilling the obfgations under this. "Cdfar in full.

Based on the above, the Manager to the Offer is satisfied that the firm arrangements have been put in place by the
Acquirer and the PACs toimplement the offer in full in accordance with the Reguiations.

In case of upward revision of the Offer Price andlor the Offer Size, the Acquiser and the PACs shall deposit adational
approprigte amount into an Escrow Account to ensure compliance with Regulation 18 (5} of the Regulations, prior o
effecting swch revision,

STATUTORY AND OTHER APPROVALS REQUIRED FOR THE OFFER:

A of the: date of this DPS, to the Dast of the knowledge of the Acquirer and the PACS, there are no Statulory Approvais
required by the Acquirer and the PACs to complete this Offer, except from the approval from REL bn casa, if any Statuory
Appeowvalis) are required or become applcable at & kaler date before the closure of the Tendering Perniod, the Offer shall
be subject tothe receipt of such Stlabusony Approval(s). The Acgquirer and the FPACs shel make the necessany appications
fior sunch Statutory Approwvals. Inthe event of non-receipt of amy of such Stabudony which may become sppiicable
for the purchase of the Equity Shares under this Offer, the Acquirer and the PACs shall have the right o withdraw the
Odfer in accordance with the provisions of Regulation 2301) of the Regulations.

In the event of withdrenwal of this Offer, for reasons outeids the reasonable control of the Acquirer and the PACs, a Fublic
Arnncumcemsnt will be made within teic (2 working days of such withdrawal, in the sams rs inwhich this DPS
has bean pubkshed and copy of such Public Announcement will also be sent o SEBI, Stock Exchanges and 10 the Tanga
Comparyy at ifs Begisterad Office.

n casa of delay in receipd of any Stabsory Approval(s), pursuant o Regulations 1811} of the Regquiations, SEEI may,
if satistfied, that delay in recaipd of requisite Statutory Approval{s) was nol attiibutable to amy willful default, failure or
neglect on the part of the Acquirer and the PACS fo diigenthy purswes such als, may grant an extension of irme for
the purpose of the completion of this Olfer, subject 1o Acquirer and the PACs agreeing lo pay interest lor the delayed
perod, provided where the Statutory Spprosalis) exdend (o same but nat all Equity Shareholders, the Acquirer and the
PACS have the b ks payrment 1o such Sharehokdars in respect of whom no Statutony & al(s) e requined
in order to complete this Open Ofer, Further, In case the delay cocuns on account of witful default by the Acquirer and
the PACS in obtaining amy Statutory Approval(sh in ime, the amoant lving = the Escrow Account will be lliable to be
forfeited and dealt with pursuant to Regulation 170101} of the Regulatons,

MR and DCB holders of the Equity Shares, # any, must obtain all requisite aporovals requined to tender the Equity
Shares hedd by them inthis Offer (including. withcut Bmnitation, an appeoval from the BB since the Equity Shares valiclhy
tendered in thia Offer will be acouired by a non-resident entity] . and submit such aporovals along with the Form of
Accepiante-cum-Acknowledgerment and other documents required to accept this Oifer. Further, if holders of the Equty
Shares who are not persans resident in India (including MRls, OC8s, Flis, FPIs) had requirsd any approvats (including
froem the REl or tha FIPE or amy ather regulatory body) in respect of the Equity Shares held by tham, fhey will ba reguired
to submit copies of such previous approvals, along with the ofher documeants reguired io be tendered to accapt this Offer.
i such approvals are not submitied, the Acquirer and the PACE reservas the right to reject such Bquity Shares tendered
prsiant Lo this Offer,

TENTATIVE SCHEDULE OF ACTIVITIES PERTAINING TO THE OFFER:

Nature of Activity Date

Date of the PA

March 17 2021

Drate of publishing the Detaled Public Statement

harch 24, 2021

Last date for filing of Draft Leter of Offer with SEBI

Agini 01, 2021

Las! date of a competing offer

Agirll 20, 2021

Lalest date by which SERI's obsarvations will be recelved

Aprd 28, 2021

Idenfiied Caia®

Al 30, 2021

Last date by whach the Lettar of Offer will be dispatched to the Sharsholders
{Excapt the Acquirer, the PACs and the Selling Sharahoider) as on the kentified date

May 07, 2021

Last date by which the recommendation of the commities of Independent Directors of
the Target Company will be given and published

May 11, 2021

_Lz'n_sd Date fﬂf_l‘_E-'-"iEH‘lH the Offer F'ri;:_g:‘number of shares
Date of Publc Anncwncement for Opening the Céfer

May 12,2001
May 14, 2021

Wecneacky
Frday

Date of Commencement of the "Fe-'uﬂer'ing Period (“Offer Opening date")

May 17, 2021 Morday

Date of Closing of the Tendering Pesiod (' Offer Closing date'')

May 31, 2021 Moncay

Last date for cormmunicating rejection/acceptance and paymant of considaration far
accepted equity sharscredit of unacoephed shares W demal account

Jdura 14, 2031 Iiorddan

9)  The Compliance Odfficer of the Target Cormpany is Me. Privanka Aganwal,

0.  Details of the Offer:

1) TheAcoguirer and the PACs are giving this Open Oifer to acquire up o 51,45 600 Equity Shares of ¥10 each, representing
55.37% of the Equily Shara Capital of the Taraal Company at a pacea of 211 (Rupees Elevan anly) per Equity Shara
(“Offer Price") agoregating o 75,66,01,600 (Rupees Five Crores SPI:EEH Lakfs One Thousand Six Hundred only),
payable in cash, subject to the terms and conditions set cut inthe lic Announcement ('PA'), this Detaded PubSc
Satemsant ('DPS") and the Letter of Cdfer {'LoF"), which will be sant to the Pubic Shareholders of the Target Company.

21 Al owners of the equity shares of the Target Company registerad or unregistered except the Acquirer, PACs and Seller
aré aligible to parbicipate in the Ofer in taoms of Regulation 76) of the Regulations.

3)  Asondale, lothe best of knowledge and belied ol the Acquirer and tha PACE, thera ang no ciher statubory approvals
required 1o acquire the equity shares tendered pursuant 1o this Offer, except the approval of Reserve Bank of India
(“REBI"), If any other statutory approvals are required or become appdcable &t a later date before the completion of the
Cifer, the Offer would be subject to the receipt of such other statutory approvals. The Acquersr and the PACS will not
procaad with the Ofer in the event such stalutory apgorovals are refused in berms of Regulation 23 of the Ragulations.

4)  This Ofer i not condilional upon any minimen leved of acceptancs by the Equity Sharaholders of the Targal Compary
im Y af Begulateon 1901 ol the Reguiations

8)  Thislsraota competing offer in terms of Regulation 20 of the Regulations

81 The Equity Shares of the Targel Company which will be acquired by the Acguirer and the PACS are Tully pald up, free
fram all lieng, charges and encumbrances and together with the rights atteched thereto, including &l ights to dividend,
bonus and rights offer declarad theraof.

71 Asondaie, there are noinstuments pending for conversion into Equity Shares.

8)  The Manager to the ORer viz., Mark Comporate Advisors Private Limited does not hold any Equity Shares i the Tanget
Cormpany as an the date of appomtrment to acl as Manager to the Oifer. They dedare and undearake that they shall not
el inthe Equity Shares of the Tagget Commpany dunng the period coemmencing from the date of thedr appaointment a5
Manager to the Offer till the expiry of 15 days fram the on which the payment of consideration to the sharehalders
who hawve accepted the Open Offer is made, or the date on which the Open Cffer i withdrewn as the case may bea.

E. The Acquirarand the PACS donot have amy plans to afienate any significant assats of the Target Comgany whethar by
wiay of sale, lease, encumbrancs or olwnwise for a period of twa (2) years except in the codinany course of businass, The
Target Compary's future y for dsposal of its assels, i any, within tyo (2) years from the completion of Offer will be
decided by its Board of Direciors, subject 1o the applicabls provisions of the law and subject 1o the approval of the
shareholders through Special Resolution passed by way of postal ballot in terms of Regulation 25(2) of the Regulations.

F.  AsperRegulation 38 of SEBI (LODR) Regulations read with Rule 194 of the Securities Contract {Regulation) Rules,
1857, as amended ('SCARY, the Target Company & required 1o maintain al keast 25% Pubic Shareholding, on
continuous basis for listing. Pursuan? 1o cormplition of this Offer, assurming il acceptance, the Pulbiic Sharehalding
in the Target Company will not fall below the minimum publc shareholding requiremnent as per SCHRA as amended and
the SEEI (LODA) Regulations, 2015,

. BACKEGROUMND TO THE OFFER:

1) The Acqguirer has entered into a Share Purchase Agresment (SPA™) on Marnch 17, 2021 with the existing Promoters!
Promober Group (the "Selling Shareholder M Seller') 1o acquire the Equity Shares held by it e, 17,31 435 Equity
aarﬁ .:_.:Ir 10 each representng 18.63% of the Equity Share Caplitalivoting Capital of the Target Company (“Sale

ares').

2)  Pursuant to SPA, the Acquirer and the PACs anre making this Offer in terms of Regulstion 4 of the Regulations 1o acoure
Upto 51 .45 800 Equity Shares of 110 each, representing 5537 of tha Equity Share Eﬁl?’lﬂ'uﬁng Ceapitad of the Tanget
Cormpary (“Offer Size") atla price of 711 (Rupees Eleven only) per Eduity Share (* r Price” ), payabla in cash,
subject to the terms and conditions set out in the PA, this Detaded Public Stalement and the Letter of Ofter that will be
sent o the Public Sharsholders of the Target Comparny,

3)  The Offer Price is payable in cash, in accordance with Begudation 9(1) of SEBI {SAST) Regulations, 2011.

4)  Atpresent. the Acquirer and the PACs intend to continue the existing business of the Target Cormgany and may diversify
its business activities in future with pricr approval of the Sharehcédars. The main purpose of takeowver is o expand the
Targed G-;:-nnany's bassingss E’l.-:_tn."it-llﬂ in ralail lending thraugh exercising the efeclive management and conltrol over
the Target Company. The Acquirer and the PACs may reorganize the present Capial strecture of the Target Company
and also further strengthen the Board,

51 The Object of the acquisition is to take control over the Management of the Target Company.

. SHAREHOLDING AND ACQUISITION DETAILS:

The curment and proposed Equity Shareholding of the Acquirer and the PACs in the Target Company and the detais of
acquisitions angs as follows:
[Farbculars Thareholding | Shares agreedtobe | Sharesacquired | Shares proposed Fost Offer
ason PAdale acguired through | between PAdate | tobeacguired in | shareholding as on
S5Pa and the DPS the Ciffer 10" working day afier
dhabe (assuming full | chosing of Tendering
BCoeptance) Period
HoofShares | % | NoofShares | % |NoofShares . % [NoofShares| % |MoofShares®| %"

Acguirar Wil MA] 173485 |[1BED il MNA.| 684854 [(1331) 2416388 | 2600

PAC1 il MLA Hil MLA il {NA | 3500000 |68 3500000 | 3766

PAC 2 Hil MLA. Hil MLA il NA, &7 004 188 27,004 104

PAC 3 Wil MLA Hil MLA il NA.| 3EIB3E 707 353 538 381

PAIC 4 il RLA Hil MLA il |M.A|  FFevE 530 727 253

PaC 5 Wil MLA Rl LA il MNA [ 135354 2E6 136364 | 147

PAC G Mit RLA Ril RLA il WA AR 530 .88 45520 043

PACT il MLA Rl MLA il N.A, 45455 088 45,455 043

TOTAL il MA. 1731485 1863 il IN.A.| 5145600 (10000 6877085 | 74.00

A Assuiring Ll acoanfarice i [P Oy Cffarn,

. OFFER PRICE:

1) The Eguity Shanes ol e Target Company ane presently listed on BSE Limited, Mumbai ("BSE") having a Scip Code
as ‘539304 and The Calcufta Stock Exchange Limited, Kolkata (*GSE™) heving Scorip Code as T21114°,

2)  Theannualized trading tumover of the Eguity Shares of the Target Company during Twelve (12) calendar months
preceding the month (March 2020t February 2021) an the Stock Exchanges on which the Equity Shares of the
Target Company ane Estad is given below:

HName of the Total Humber of shares Total Mo, of Equity | Annualized trading turnover

Etock Exchanges | traded during the preceding 12 Shares listed (a5 % of total number of listed

calendar months prior 1o shares
maonth of PA

BSE Limited 14,256,026 B2 83000 15.35%

The Calcutia

Siock Exchange

Limited kil g2 85 000 LA

[ Sownce: www.bseimdla.cam and www cse-indla.com)

4]  Basedontheabove, the Equity Shares of the Tanget Company are frequently fraded on BSE during twehee (12) calendar
maonths preceding the calendar month in which PA s mads within the meaning of explanation provided in Regulstion 2()
o the Hagilations.

4] Th&rﬂ'ﬁm Prices of 11 {Rupesas Elevan anly) is justdiad in terms of Ragulation 8(2) af the Regulations on the basis of
the following:

Sr. | Partlculars Amount

No. _ {in. )

&) | Megotiated Price as per SPA i "

by | Thewolume-weighted everage price paid or payable for acoquesiton by the Acquirer and : MLA
the PACS, during 52 weeks preceding the date of PA

c) | The highasl price paid or payable for any acquesition, by the Acquirer and the PACs, MLA
churing 26 waeks precading the dabe of the PA

dy | The valume-wesghlad average markel price of Equety sharas of tha Targs] Com fora T10.04
o of sty (60) rading days immediately preceding the date of BA as fraded on BSE,

“Ideriified Date is oniy for he purpose of delermimng e names of ihe shareholders (excep! the

Acquirer, the PACs and the

Selling Sharehalder) as on such date fo whom the Letter of Offer will be senl, I is clarified thal all the Pubic Sharehalders
g}agimrm'w urregislened) of the Targe! Company; are elgitie lo pariciate in s Offer any time during the lendening period
the Offer,

Vil. PROCEDURE FOR TENDERIMG THE SHARES IN CASE OF NON RECEIPT OF LETTER OF OFFER:

1)

2}

3

4

)
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AN the Public Shareholdess (excapi fhe Acquirer, e PACs and Selling Sharefialder holding the Eguily Shares in
dematarialized form, registerad or unregestared, are entithed 1o padicpate in this Offer, any lima before the closure o
tha tendenng period of this Offer. Further, pbease note that, SEBI vide its Circular Mo, SEBVHOMCFDICMODCIRPS
2020/ 44 dabed July 31, 2020 has cladfed that shareholders holdng secuities in physical forrn ane akso allowed o tender
shares in the Open Cdfers. However, such tenderdng shall be as pes the provissons of the Regulatons.

Parsons who acquired Equity Shares of the Tangel Compary Bul (a) wia R fot recesved e Letler of Ofler ['LoF),
ik} wha have acquired the Equity Shares but whase names do not appear in the register of members of the Target
Company &5 on the [dentified Date or unregistered owners may pariopate In this Open Offer,

Thi Open Offer will ba implamented by the Compary thraugh Stock Exchange Machanism rade avalable by the Stock
Exchange in the form of & separate window (“Acquisithon Window™) as provided under Clrcular Nos, CIRICFDY
POLICY/ACELLM 2015 dated Apnl 13, 2015 and CRIVDOR2CIRFE0161 31 dated December 00, 2016 issued by SEBI,
BSE Lirmited, Murmcs (“BSE™) shall be the Stock Exchandge for e plpose of lendenng e Equity shanes in the Open

The Apguires and the PACS kave appointed Phillp Capital (India) Private Limfed (“Buying Broker”) for fhe Open Offer
firaugh whom ihe purchases and seflement of the Shanes tendarad in the Opan Offer shall be made,
Thie Cantact Detads o the Buyeg Broker are mentianed balow:

Phillip Capital {India) Private Limited

Ma. 1, 181k Floor, Lirmi Estate,

95 Gargatran Kadamn Marg,

Levwer Parel, Murmbai-400 013

Maharashtea, Indka

Contact Person: Mr, Keyur Shah/Mr. Nikunj hodi

E-Mail ID: keshah @ phillipcapital.in

SEBI Registration No.: INZ000180832

Tel. Mo.: + 91 22 6655 0027

Fax Mo.: + 31 22 6655 1305

The Leter of Offer would b= available on the websse of SEBI . wwwi.sehigovin,

THE DETAILED PROCEDURE FOR TENDERING THE SHARES IN THE OFFER WILL BE AVAILABLE IN THE
LETTER OF OFFER.
OTHER INFORMATION:

For the purpose of disclosures in this DPS relaling to the Target Company. the Acquirer and the PACs have relied on
the puibiicly available information and information provided by the Target Company and have not independently verified
the accuracy of details of the Target Company, Subject to the aforesaid, the Acgquirsr and the PACs accaptthe ility
Forr B inforrnation contained in the Detailed Publc Staterment and akso Tor the obligatons of e Acpuner and the PACS
laid dowsn in the SEBI (Substantisl Acquisition of Shares and Takeovers) Requlations. 2011 and sutsequent amendments
rrada Femeol.

Fussuant i Regusation 12 of the Requlabions, the Acguirer has agpointed Mark Corporate Advisons Private Limited a5
Manager to the Cdfer.

The Acquirar has appoiniad Bigshare Services Private Limited, as Regisirar to thea Offer haning Oifices at 19 Floar,
Bharat Tin Works Buikding, Opp, Vasant Crasis, Makwana Road, Marol Maka, Andher (East), Mumbal 400 058, Tel Mo
+31 22 G263 8200, Fax No.; +81 22 G263 8280, E-Mail 10 apanofer @ bigshareonline.com, Invastor Grevance E-Mail
I0: investor @ bigshareonline.com; Contact Person; Mr. Arvind Tanded, SEBI Reg, Mo.: INROOD001365.

In this DPS, any discrepancy in any table between the total and swms of the amount Bsted s dues fo rounding off andfor
FEroUging.

This DPS and the PAwE also be avaiable on the website of SEBI Le, wiww,sebl.gov.in,

Issued by Manager to the Offer:

MARK

MARK CORPORATE ADVISORS PRIVATE LIMITED
CIN: U67190MH2008PTC181996

SEBI Regn No.: INMODD012128

4041, The Summit Business Bay,

Sant Janabai Road (Service Lane),

Off Western Express Highway,

Vile Parle (East), Mumbai-400 057,

Contact Person: Mr. Manish Gaur

Tel. No.: +91 22 2612 3207/08

E-Mail 1D: opencffer@markcorporateadvisors.com
Website: www.markcorporateadvisors.com

On behalf of the Acquirer and the PACs:

For Abhidev Consultancy Services Private Limited

For Singularity Ventures Private Limited

Sd/- Sdi-

Yalish Wadhivkar Yash Kila
Director Dirctor
Acquirer PACT

Sd/- Sdf-

Amitabh Chaturvedi Rajesv Deoras
PAC 2 PACI

Sd/- Sdi-
Eabyasachi Rath Souvik Dasgupta
PALC 4 PACS

Sdi- F Y Sdl-

Shrishtl Gautam (alas Shishl Shamma) Mrinalin Sahal
PAC & PACT

Pl ; Murribai

Date : March 24, 2021
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